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DELHI VIDHAN SABHA SACHIVALAYA

Committee on Privéu_ Mamer's B‘i'l_la and Resolutions.
NINTH REPORT
(Presented on _23 July 96 )

Constitution of Committee

1.  Shri Charti Lal Goel, Hon. Speaker Chatrien

B Shri Alok Kumar Member

3o Shri Darshan Kumar Behl Member

“4, ~ 'Shri Ram Pal Karhana J : Member

‘§, " Shri Jag Parvesh Chandra Ll Member

6. Dr, A.K, Walia s : : Mamber

e Shri Suraj Prasad Paliwal Menber
Secretariat

“1. ' Shri P,N, Gupta ' Secretary
2. Shri S§,K, Sharma Joint Secretary
3. Shri 5,K, Srivastava Committee Cfficer

The meeting of the Committee was held on 17 July, 1996
in the Chamber of Hon'ble Speaker,

Private Member Bills

The Committee was informed that the following two Private
Member's Bills have already been introduced on 29.12.1995 (Eighth
Sesseion) := '

. The Indian Divorce (Amendmant) Bill, 1995.

2. The Delhi Agricultural Cattle Preservation

(Fixst Amendment) Bill, 1995,

As regards Bill No, 1, the Secretariat informed the Committee
that the same cannot be taken up further in the Legislative
Assembly since Hon'ble Lt, Governor has already conveyed that the
Bill be referred to the Central Government Under Rule 55 (1) (a)
and 55 (2) (g) of the Transaction of Business of the Government of
National Capital Territory of Delhi Rules, 1993,

The Cmn:lttec'hovever, was not convinced with the reasonings
advanced by the Secretariat. Brushing aside the arguments of the
officers of the Secretariat and the stand taken by the Government/L.G.,
the members asserted their right to discuss the Bill further. The
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Committee expressed the view that the Legislative Assembly being a
Sovereign body and guided by rules of Procedures of its own, its
Power to discuss a Particular 1e§islation C€an not be circumscribed

by quoting the Transaction of Business Rules which are meant Primarily
for the eéxecutive and not for thd Legislative Assembly, The
Secretariat., however, tried unsuccessfully to argue that the Assembly
should, to be proper, go by the advice tendered by the Goverrment with -
the approval of L.G,

Shri Jag Parvesh Chandra and Shri Alok Kumar in particular
were of the view that the House and the Speaker being the supreme,
the representative body was COompetent to consider and pass this
legislation and sena it for L.G,.'s assent. The L, G, may, however,
withhold his assent, in case, he has any reservations including
those based on the Transaction of Business Rules,

The Committee, therefore, decided that the Bill be listed for
consideration on Friday, the 2nd August, 1996,

As regards Bil) No. 2 viz, the Delhi Agricultural Cattle
Preservation (First Amendment) Bill, 1995, Shri Alok Kumar,
(member-incharge of the Bill), informed that he would not 1ike to
move the Bill for consideration and, as such, it may be kept pending,

As regard The Delhi Adoption of Punjabi as the Secona Official
Language Bill, 1998, Shri Jag Parvesh Chandra, member in-charge of
this Bill, took exception that he is not being allowed even to
introduce the Bi]} On the ground that L.G,'sg recommendations for
introduction thereof are stil) awaited. He said that this action of
the Secretariat is not in consonance with the e¢stablished practice
in Lok Sabha and other Legislatures where bills are not blocked at
introduction stage at least, The Secretariat took the stand that
since Government Bill on the subject viz. The Delhi Official Language
Bill already stands referred to the Select Committee, Shri Jag Parvesh
Chandra's bill, which ig Yet to be introduced, may also be referred
tO the Committee for its consideration, Shri Jag Parvesh Chandra,
however, asserted his right as a Private Member to introduce the
Bill and also to move thé motion for its consideration, He, however,
agreed that the motion to pass the Bill can-not ang would notj_%%ved.
in view of provisions of Section 22(3) of the N.C.T. Act,



AL

-

The Cammittee came to the conclusion that there was ho harm
if Shri Jag Parvesh Chandra is permitted to introduce his Bill
particularly when the same cannot be taken up for passing in view of
Section 22(3) of the N.C.T. Act, '

The Conmittee decided that the following Private members Bills
be listed and allotted time as shown against each 3

S1; No, Name of the Bills Date (for Time
consideration)
1. The Indian Divorce (Amendment) 2nd August, 1996 1 Hour
Bill, 1995 (To be considered)
2, The Delhi Adopticn of Punjabi 2nd August, 1996 30 Mts.
as Second Cfficial Language (To be introduced)

Bil1l, 1995,

The Committee decided not to take up or allot time for the
remaining bills awaiting introductiocn/consideration:

1, The Delhi Agricultural Cattle Preservation (Ist Amendment)

, Bill, 1995, b

24 The Girl Chilé (Campulsory Education, Upbringing & Welfare)
Bill, 1994, (already introduced ; L.G.'s rec-~ommendations
awaited)

3. The Child Labour (Abolition, Welfare and Rehabilitation)
Bi1l, 1994, (The Govt. has intimated the decision of Honble
L.G, that comprehensive provisions stand already made in Delhi
Shops and Establishment Act 1954 and Factory Act, 1948,
"Any changes at best be left to All India Legislation. There
are now international repercussions?

4. The Delhi Municipal Corporation (Amendment) Bill, 1996,
(L.G.'s re~commendations awaited)

Private Members' Resolutiong

The Committee was informed that one Resolution which was
introduced in the previous . session (IXth Session) by Dr. A, K, Walia
but could not be considered and vBted due to paucity of time, has to
be listed for Friday 26th July, 1996 being private menber day.
In addition to tha above, the -
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Committee was also informed that aome more Private Member

resolutions which have tound placc in the: ballotting.

may be

% taken up. The chmittee allocated time as shown against each of

the resolutions g
Name of the Member Text of Resolution

Dr. A.K. Walia This House resolves

' that East Delhi
having 1/3rd population
of Delhi be given 1/3rd
of Delhi‘'s total water

supply.

Ch. Shish Pal This House recommends
that the House tax on
urbanised and rural
villages of Delhi be
abolishe§ forthwith.

Sh. Gauri Shankar This House resolves

Bhardwa j
that all portions
having illusory
concepts and views
about Vvedic Literature.
Indian Culture, Political
Science, Sociology and
Philosophy based on
Wasternlideology be
deleted from the

26.7,.96

26.7.96

E

allotted

30 mts,

30 mts.

30 mgs.
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Name of Member

She
Garg

Nand Kishore

Text of Resolution

-

Text Books prescribed

for Primary to Senior
Secondary level (from
Class I to XII) in Delhi
Schools, and the same be
substituted by relévant
facts/portions as have
been established By . o
historical researéhes'and
archaeological eviaenceég
so as to make the students
aware of the real Indian
vision and facts.

With a view to carry
out the above curriculum
ame ndments, a Committee of
Educational Experts including
Historians and eminent
Academicians be constituted
who shall submit recommenda-
tions to NCERT and Text Book
Bureau regarding revised
syllabus for approval.

To preserve the beauty and
aesthetics of Delhi, this
House resclves that the
provisions of the Defacement
Act as are applicable in some
states including the state of
West Bengdl be extended to
Delhi.

Date

Time Allotted

(Sh. Alok Kumar
informed the
Committee that he
had a talk with
3h. Nand Kishore
3arg and he has
agreed not to mov
the resolution
since the Deface-
me nt Act as menti
oned in the reso-
lution already
stands extended t
Delhi,)



Bame of Member Text of Resolution --Date Time Allotted
In view of utter failure 2647 496 30 mts,

Sh. Darshan
Rumar Behl

Of DESU in providing
uninterrupted supply of
electricity to the
residents of Delhi, which
has resulted in extreme
dissatisfaction and
frustration among the
citizens, and the present
Structure of DESU being
unable to rectify the
situation, this House
resolves that the dis-
tribution of electricity
in Delhi be privatised
forthwith.

The Committee authorised shri Jag Parvesh Chandra and in

his absence,

Shri Alok Kumar to present the Report.

( CHARTI 1AL GOEL )

CHAIRMAN,

COMMITTEE ON PRIVATE MEMBERS®
BILLS & RESOLUTIONS.



